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No. 21-HLA of 2016/86.— The Haryana Sports Council Bill, 2016, is hereby published for
general information under proviso to Rule 128 of the Rules of Procedure and Conduct of Business
in the Haryana Legislative Assembly :-

Bill No. 21- HLA of 2016
THE HARYANA SPORTS COUNCIL BILL, 2016
A
BILL

to provide for the promotion of sports, games, yoga and physical fitness, to augment the
athletic efficiency, to promote the concept of ‘sports for all’, to constitute sports councils at State
level, district level and local level in the State of Haryana and for matter ancillary or incidental
thereto.

BE it enacted by the Legislature of the State of Haryana in the Sixty-seventh Year of the
Republic of India as follows:-

CHAPTER 1
PRELIMINARY
1. () This Act may be called the Haryana Sports Council Act, 2016. Short title and
: Commencement.
(2) It shall come into force at once.
2. In this Act, unless the context otherwise requires,- Definitions.

@ “Appellate Tribunal” means the Appellate Tribunal constituted under section 40;

() “awardee” means a sportsperson who has been awarded sports award at State,
National or International level, as recognized by the State Government;
() “Block Sports Council” means a Block Sports Council constituted

under section 22;

(d) “Corporation Sports Council” means a Corporation Sports Council constituted
under section 16;

(e) “district” means a revenue district;
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“District Sports Council” means the a District Sports Council constituted under
section 9;

“educational institution” means a university, college, school, engineering college,
medical college, polytechnic, industrial training institute or such other institution
where instructions are imparted in any scientific, technical or arts subjects or any
other institution as notified by the State Government;

“existing sports council” means the existing sports council eitherat the State level or
district level;

“member” means a member of the State Sports Council, District Sports Council,
Corporation Sports Council, Municipal S5194ports Council, Town Sports Council,
Block Sports Council or any other sports promotion body, as the case may be,
constituted under this Act;

“Municipal Sports Council” means a Municipal Sports Council constituted under
section 18;

“prescribed” means prescribed by the rules made under this Act;

“registered sports organization” means a Sports Organization registered with the
State Sports Council,

“recognized sports discipline” means such sports discipline as recognized by the
State Government by notification;

“regulations” means regulations made by the State Sports Council under this Act;

“sports” shall include such outdoorand indoorsports, games, yoga and other physical
activities including traditional sports, self-defence skills, adventure sports, martial
arts and shall include any otherphysical or mental activity, as the State Government
may, specify, by notification, in the Official Gazette;

“sportsperson” means a person who has participated in any of the recognized sports
discipline at District, State, National or International level in recognized sports
competitions;

“sports club” means a sports body registered with the Corporation Sports Council,
Municipal Sports Council, Town Sports Council, Block Sports Council, as the case
may be;

“sports organization” means an organization constituted in accordance with law for
the time being in force and having a written constitution forthe promotion of sports
and games and includes all sports association of recognized sports disciplines at the
State and district level;

“Standing Committee” means the Standing Committee constituted under section 8;
“State Government” means the Government of the State of Haryana;

“State Sports Council” means the Haryana State Sports Council constituted under
section 3;

“Town Sports Council” means a Town Sports Council constituted undersection 20.
CHAPTER 1II
STATE SPORTS COUNCIL

On the commencement of this Act, the State Government shall by notification,
constitute with effect from such date,as may be specified in the notification, a State
Sports Council to be called the Haryana State Sports Council for a term of three
years.

The State Sports Council shall be a body corporate by the name aforesaid having
perpetual succession and a common seal with power to acquire, hold and dispose of
property, both movable and immovable and to enter into contract and shall by the
said name sue and be sued.

The State Sports Council shall be constituted as per the composition specified in
Schedule-I and shall also be the governing body of the State Sports Council. The
State Government may, by notification, add, modify, rescind or alter the
composition of the State Sports Council.
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The President and the Vice-President of the State Sports Council shall exercise such
powers, as may be delegated to them by the governing body of the State Sports
Council.

Every member of the State Sports Council, otherthan ex-officio members, shall hold
office for a period of three years:

Provided that no member nominated in his capacity as a member of a
particular body or as the holder of a particular office shall continue as a member
beyond a period of three months after he has ceased to be such member or holderof
such office unless he again becomes such member or holder of such office within
such period.

The President of the State Sports Council shall nominate the nominated members in
the State Sports Council.

The Executive Vice-President shall function on full time basis and shall be paid such
honorarium and other facilities, as may be decided by the President.

The Administrative Secretary, Sports and Youth Affairs Department shall be the ex -
officio Secretary-General of the State Sports Council. The State Government may
appoint an officer not below the rank of Joint Secretary as the Secretary ofthe State
Sports Council to carry out such functions, as assigned to him by the Secretary -
General and shall in case of his absence or vacancy, discharge the functions of
Secretary-General.

The State Government may designate a Gazetted Officer in State Government, an
awardee or a medal winner in National or International competition as the Joint
Secretary of the State Sports Council for carrying out the functions assigned by the
State Sports Council and shall in case of absence or vacancy, discharge the functions
of Secretary-General.

Subject to the supervision ofthe State Sports Council, the Secretary -General shall be
the Chief Executive Officer and shall have general supervision and control over the
employees of State Sports Council and the District Sports Councils and shall perform
the following duties, namely:-

() implement the resolutions of the State Sports Council and the Standing
Committee;

(iiy  incurthe expenditure authorized by the State Sports Council and the Standing
Committee;

(iii)  make payments by cheques orcash for all the expenses authorized by the State
Sports Council;

(iv)  be responsible for the safe custody of the fund of the State Sports Council;

(v)  keep and maintain accounts of income and expenditure of the State Sports
Council;

(vi)  keep the records of the meetings and the proceedings of the State Sports
Council and Standing Committee; and

(vii) submit returns, accounts, statement and other details when required by the
State Government or authorized Audit Officer.

The Secretary-General may, with the permission and subject to such restrictions and

limitations, as may be specified by the Standing Committee by an order in writing,

entrust any of his functions to the Secretary or any official of the State Sports
Council.

Save as otherwise expressly provided in this Act, the State Sports Council shall have
the following powers and functions, namely:-
(a)  to organize, co-ordinate and promote sports;

(b)  to establish sports information centres, stadia, pavilions, playgrounds, parks,
children’s parks, sports training centres, sports hostels, sports institutions and
to construct buildings, swimming pools and gymnasia etc.;

Secretary-General
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(¢)  toacquire properties for carrying out all or any ofits activities;

(d)  to conductor organize itself or through District Sports Council, Corporation
Sports Council, Municipal Sports Council, Town Sports Council, Block
Sports Council and to ensure participation of District Sports Council,
Corporation Sports Council, Municipal Sports Council, Town Sports Council
or Block Sports Council in tournaments, competitions, training courses,
seminars, coaching centres, exhibitions or tours for promotion of sports;

()  to introduce insurance and accident insurance coverage for sportspersons,
coaches and referees in such manner, as may be prescribed;

) to grant assistance by way of loans or otherwise to sportspersons, educational
institutions, sports organizations, sports clubs or sports associations;

(g)  toraise fund for carrying on its activities;

(h)  to arrange and conduct competitions in sports in the State at National,
International, Inter-state or local level;

1) to give grants or funds to educational institutions and registered sports
organizations for promotion of spotts;

1)) to establish, administer and regulate research centres for development of
sports;

(k)  to establish sports information centres and to compile and collect sports
related data, statistics and information etc.;

)] to publish sports magazines, books, titles, bulletins and other sports related
information,;

(m) to formulate and implement schemes for welfare of'the sportspersons;

(n)  to formulate and implement schemes for welfare of the disabled
sportspersons;

(o)  to promote anti-doping measures in sports;

(p)  to take effective steps for prevention of sexual harassment in sports; and

(q)  todo any other act that may be conducive to the furtherance of the objects of
this Act.

The State Sports Council shall exercise such powers and discharge such other

functions, as may be conferred under this Act and the rules made thereunder.

The State Sports Council may, subject to any restrictions and conditions, as may be

specified by it, delegate its powers and duties under this Act to the Standing

Committee.

The State Sports Council shall exercise general supervision and control over the

Sports Councils constituted under the Act and shall be empowered to issue
directions to such councils which shall be binding.

The State Sports Council shall meet at least twice in a year and the quorum shall be
one-third of its total members.

The President of the State Sports Council may, whenever he thinks fit, convene a
special meeting of the State Sports Council for the transaction of urgent business.

Subject to such conditions, as may be prescribed and upon a written requisition of
not less than one-third of its total members, the President shall convene a special
meeting of the State Sports Council to discuss urgent matters.

The State Sports Council shall regulate its own procedure and shall transact its
business through resolutions passed in accordance with such procedure.

A copy of every resolution shall be forwarded to the State Government within a
period of fifteen days of the passing of that resolution.

The State Government may call for any record or information regarding any
resolution from the State Sports Council and the State Sports Council shall be bound
to furnish such record or information.
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The State Government may, after giving reasonable notice to the State Sports Council
and after hearing its objections, if any, suspend, cancel or modify any resolution
passed by the State Sports Council.

There shall be Standing Committee for the State Sports Council consisting of the
following members, namely:-

(@)  Vice-President of the State Sports Council-Chairman of the Standing
Committee;

(b)  Executive Vice-President of the State Sports Council- Vice-Chairman of the
Standing Committee;

(c)  Administrative Secretary, Sports and Youth Affairs Department and
Secretary-General of State Sports Council;

(d)  Director, Sports and Youth Affairs Department;
(e) Secretary, State Sports Council if appointed or designated;

® Four members to be nominated by the President of the State Sports Council
from among the members of whom one shall be a member representing the
sports organizations/associations and one shall be a sports expert/awardee/
medal winner in the International events. One nominated member shall be a
woman.

The Standing Committee shall meet in such manner, at such time and at such place,

as the Chairman of the Standing Committee may decide and shall exercise such

powers and discharge such functions, as may be entrusted to it by the State Sports

Council.

Without prejudice to the powers and functions entrusted to the Standing Committee

by the State Sports Council, the Standing Committee shall discharge the following

functions, namely:-

1 to create posts on contract, honorarium or fixed fee basis in the State Sports
Council and the Districts Sports Council;

(i)  to create regular posts in District Sports Councils and constitute selection
committees;

(iii) to engage consultants for various activities of the State Sports Councils and
District Sports Councils;

(iv)  to approve calendar of events of the State Sports Council;
(v)  to monitor day to day activities of State Sports Council,;
(vi)  to exercise supervisory control over District Sports Councils;

(vil) to approve organizing various programmes such as training camps,
tournaments, coaching camps, competitions etc;

(viii) to approve special grants for players participating in various National and
International events;

(ix) to approve aid and financial help to the sportspersons injured during sports
events;

(x)  toapprove grants for purchase of equipment to the sportspersons participating
in National and International competitions;

(xi)  to approvekit and uniform to the sportspersons participating in National and
International competitions; and

(xii) to take special measures in the case of emergency.

The Standing Committee shall regulate its own procedure.

The Chairman of the Standing Committee may be delegated functions, powers and
duties to be discharged by State Sports Council.

The Executive Vice-Chairman shall chair the meeting of the Standing Committee in
the absence of the Chairman.

Standing
Committee.
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CHAPTER III
DISTRICT SPORTS COUNCILS

The State Government shall, by notification, constitute a body to be called the
District Sports Council in each district, for a term of three years.

Every District Sports Council shall be a body corporate by the name of the district
for which it is constituted, having perpetual succession and common seal, with
power to acquire, hold and dispose of movable and immovable properties, to enter
into contracts and to do all matters proper and expedient for the purpose for which
it is constituted and shall by the said name sue and be sued.

The District Sports Councils shall be constituted as per the composition specified in
Schedule-II. The State Government may, by notification, add, modify, rescind or
alter composition of District Sports Councils.

There shall be a President and a Vice-President for every District Sports Council.
The Vice-President shall be nominated by the President, State Sports Council from
among the members of the concerned District Sports Council.

The President and Vice-President of District Sports Council shall exercise such
powers and perform such duties, as may be delegated or authorized by the State
Sports Council by general order.

No member nominated in his capacity as a member or as the holderof a particular
office shall continue as a member beyond a period of three months after he has
ceased to be such member or holder of such office unless he again becomes such
member or holder of such office within such period:

Provided that the term of office of the nominated male studentand female
student shall be one year from the date of nomination.

The District Sports Officer shall be the ex-officio Secretary of the District Sports
Councils. The Standing Committee on the recommendation of President, District
Sports Council may designate any other sports official as Secretary of the District
Sports Council.

The President of the District Sports Council shall, with the approval of the Standing
Committee, designate a Gazetted Officer in State Government, an awardee or a
medal winner in National or International competition as the Joint Secretary of the
District Sports Council to discharge functions of Secretary in case of hisabsence or
vacancy or to perform any other duty as assigned to him by the President.

Subject to the supervision of the State Sports Council, the Secretary of the District
Sports Council shall be the Chief Executive Officer and shall have general
supervision and control over the employees of District Sports Council.

Subject to the provisions of this Act and the rules made thereunder, the Secretary
shall-

)] give effect to the resolutions of the District Sports Council and its Executive
Committee;

(ii))  be responsible for the safe custody of the fund of District Sports Council;

(iii) maintain and keep the accounts of receipts and expenditure of the District
Sports Council;

(iv) examine and cause to be audited the statements and accounts of the
Corporation Sports Council, Municipal Sports Council, Town Sports Council
and Block Sports Council; and

(v)  submit returns, accounts, statements or other details, whenever required by
the State Government or the State Sports Council or any audit authority.

The Secretary of the District Sports Council shall exercise such other powers and

perform such duties, as may be conferred or imposed upon him by the President of

the District Sports Council.
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11. (1) It shall be the duty of every District Sports Council to perform such functions of the
State Sports Council, as may be delegated to it by the State Sports Council from time to time.

2) Without prejudice to the generality of the functions referred to in sub-section (1), the
District Sports Council shall perform the following functions, namely: -
(a) co-ordinate the activities ofthe Corporation Sports Council, Municipal Sports
Council, Town Sports Council and Block Sports Council and other sports
organizations in the district;
(b) organize sports events, competitions or tournaments within the district; and

(©) perform such other functions as the State Sports Council may specify by
general or specific order.

(3) The District Sports Council shall discharge its functions in appropriate manner jointly
with other Government agencies, non-Government institutions, educational institutions and other
organizations engaged in sports and games and shall also act according to the directions ofthe State
Sports Council, as received in writing.

12. (1)  There shall be an Executive Committee of the District Sports Council consisting of
its President, Vice-President, Secretary and two members to be nominated by the President of
District Sports Council from among its members, of whom one shall be a woman.

(2)  The Executive Committee shall discharge such functions and perform such other
duties, as may be entrusted to it by the District Sports Council, from time to time.

(3)  The procedure and quorum of meeting of the Executive Committee shall be such, as
may be decided by District Sports Council.

13. (1) Every District Sports Council shall meet at least twice in a year on the dates, as may
be fixed by the President of the District Sports Council and one of such meeting shall be the annual
meeting.

(2)  The President of the District Sports Council shall preside overits meetings. The Vice-
President in the absence of the President shall preside over the meetings of the District Sports
Council and exercise such powers and perform such duties, as the President may, from time to time,
delegate to him.

(3) The President may, whenever deems necessary, convene a special meeting of the
District Sports Council for transaction of urgent business.

(4) Subjectto such conditions,as may be prescribed, if not less than one-third of the total
members of the District Sports Council demand in writing for the discussion of matters of urgent
nature, a special meeting of the District Sports Council shall be convened by its President within
fifteen days of such demand.

(5) The quorum of a meeting of the District Sports Council shall be one-third of its total
membership.

14. (1)  The District Sports Council shall transact its business by resolution passed in such
manner and in accordance with such procedure, as may be directed by general order of the State
Sports Council and in absence of such orders, the District Sports Council shall regulate its own
procedure.

) The copy of every resolution shall be forwarded to the State Sports Council, within
fifteen days from the date of'its passing.

(3)  The State Sports Council may call for any records or information regarding any
resolution from the District Sports Council and the District Sports Council shall be bound to furnish
such record or information.

“4) The State Sports Council may, after giving reasonable notice to the District Sports
Council and after hearing its objections, if any, suspend, cancel or modify any resolution passed
by the District Sports Council.
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CHAPTER 1V
OTHER SPORTS COUNCILS

15. For the purpose of co-ordinating and implementing various activities connected with
sports in rural and urban areas, the State Sports Council may, in consultation with District Sports
Council and the local authorities concerned, by notification, constitute with effect from such date,
as may be specified in the notification,-

(a) a Corporation Sports Council in the Municipal Corporation area;
(b)  aMunicipal Sports Council in the Municipal Council area;

(©) a Town Sports Council in the Municipal Committee area;

(d)  aBlock Sports Council in the Block Panchayat Samiti area.

16. (1) The Corporation Sports Council shall be constituted as per the composition specified
in Schedule-Ill. The State Government may, by notification, add, modify, rescind or alter
composition of the Corporation Sports Council.

(2)  The Vice-President shall be nominated by the President of the State Sports Council.
The Vice-President shall discharge such duties, as may be entrusted to him by the President and
shall preside over the meetings of the Corporation Sports Council in the absence of the President.

(3)  The President of the Corporation Sports Council shall nominate in consultation with
the Vice-President, nominated members of the Corporation Sports Council.

17.  There shall be an Executive Committee for every Corporation Sports Council consisting of
its President, Vice-President, Secretary and two members of whom one shall be a woman, out of
the nominated members of the Corporation Sports Council for the day -to-day administration ofits
affairs. The members of the Executive Committee shall be nominated by the President of the
Corporation Sports Council in consultation with the Vice-President of the Corporation Sports
Council.

18. (1) The Municipal Sports Council shall be constituted as per the composition specified
in Schedule-IV. The State Government may, by notification, add, modify, rescind or alter
composition of the Municipal Sports Council.

(2) The Vice-President shall be nominated by the President of the State Sports Council.
The Vice-President shall discharge such duties, as may be entrusted to him by the President and
shall preside over the meetings of the Municipal Sports Council in the absence of the President.

(3) The President of the Municipal Sports Council shall nominate in consultation with
the Vice-President, nominated members of the Municipal Sports Council.

19. There shall be an Executive Committee for every Municipal Sports Council consisting
of its President, Vice-President, Secretary and two members of whom one shall be a woman, out
of the nominated members of the Municipal Sports Council. The members of the Executive
Committee shall be nominated by the President of the Municipal Sports Council in consultation
with the Vice-President of the Municipal Sports Council.

20. (1) The Town Sports Council shall be constituted as per the composition specified in
Schedule-V. The State Government may, by notification,add, modify, rescind oralter composition
ofthe Town Sports Council.

(2) The President of the Town Sports Council shall nominate the nominated members of
the Town Sports Council.

21.  There shall be an executive committee for every Town Sports Council consisting ofits
President, Secretary and two members to be nominated by the President of the Town Sports
Council of whom one shall be a woman.

22. (1) The Block Sports Council shall be constituted as per the composition specified in
Schedule-VI. The State Government may, by notification add, modify, rescind and alter
composition of Block Sports Council.
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(2)  The Vice-President shall be nominated by the President of the State Sports Council.
The Vice-President shall, discharge such duties, as may be entrusted to him by the President and
shall preside over the meetings of the Block Sports Council in the absence of the President.

(3) The President of the Block Sports Council shall nominate in consultation with the
Vice-President, nominated members of the Block Sports Council.

23.  There shall be an Executive Committee for every Block Sports Council consisting of its
President, Vice-President, Secretary and two members of whom one shall be a woman, out of the
nominated members of the Block Sports Council. The members of the Executive Committee shall
be nominated by the President of the Block Sports Council in consultation with the Vice-President
of'the Block Sports Council.

24, (1) The Secretary of the Corporation Sports Council, Municipal Sports Council, Town
Sports Council and Block Sports Council shall,-

(i) giveeffect to the resolution of the respective Sports Council and its Executive
Committee;

(i)  beresponsible for the safe custody of the fund of respective Sports Council;
(iii) maintain and keep the accounts of receipts and expenditure of the respective
Sports Council;
(iv) examineand cause to be audited the statement and accounts of the respective
Sports Council; and
v) submit returns, accounts, statements or other details, whenever required by
the District Sports Council or any audit authority.
(2)  The Secretary of the Corporation Sports Council, Municipal Sports Council, Town
Sports Council and Block Sports Council shall exercise such powers and perform such duties, as
may be conferred or imposed upon him by the President of the respective Sports Council.

25. The Corporation Sports Council, Municipal Sports Council, Town Sports Council and
Block Sports Council shall perform the following functions, namely: -
(a) co-ordinate the activities of the registered sports organizations and sports clubs
within their jurisdiction;
(b)  organize sports events or competitions or tournaments within their area of
jurisdiction; and
(c) perform such other functions, as may be entrusted to it by the District Sports Council.

26. (1) Every member other than the ex-officio members shall hold office for a period of
three years from the date of his nomination:

Provided that the term of office of the student representatives nominated to the
Corporations Sports Council, the Municipal Sports Council and the Town Sports Council shall be
one year from the date of their nomination.

(2)  No person shall be nominated as a member for more than two consecutive terms.

27. (1) Every Corporation Sports Council, Municipal Sports Council, Town Sports Council
and Block Sports Council shall meet at least twice in a year.

2) One-third of the total number of its members shall be the quorum for a meeting.

28. (1) If a dispute arises in respect of any matter under the provisions of this Act or rules
made thereunderbetween two or more Sports Councils or between Sports Council and sportsman
or between two or more sportspersons or between two or more sports organizations or between
sports organization and sportspersons of a district or between a sports organization and any sports
council within the district, the District Sports Council shall have power to settle dispute.

(2) Any sportsperson, organization, sports club and Sports Council aggrieved by any
decision taken by a District Sports Council underthis Act or the rules made thereunder, may appeal
to the Appellate Tribunal, within such time and in such manner, as may be prescribed and the
decision of the Appellate Tribunal thereon shall be final.
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29. (1)  For the purpose of promotion of sports among civil services, there shall be a Civil
Services Sports Promotion Board under the chairmanship of the Chief Secretary, Haryana with
following members, namely:-

()] Administrative Secretary, Finance Department, Haryana;
(i1))  Administrative Secretary, Home Department, Haryana;

(iii)) Administrative Secretary, Sports and Youth Affairs Department, Haryana,
Vice-Chairman;
(iv)  Director General Police, Haryana;
(v)  Director, Sports and Youth Affairs, Haryana-Member Secretary;
(vi) Two members to be nominated by the Chairman, Civil Services Sports
Promotion Board from among the recognized employees associations office
bearers or recognized sports bodies of employees.
(2)  For the purpose of promotion of sports among civil services, the State Government
may, by notification, decide contributionto be made by each employee to the Civil Services Sports
Promotion Board.

(3)  The Civil Services Sports Promotion Board shall regulate its own procedure and
activities.

(4)  For the purpose of promotion of sports among employees, any notified Govern ment
department and public sector undertaking of the State Government may constitute a Sports
Promotion Board in consultation with State Sports Council.

(5)  The concerned public sector undertaking shall earmark such funds for carrying out
activities of the respective Sports Promotion Board, as may be prescribed.

(6)  The Sports Promotion Boards shall function in collaboration with the State Sports
Council.

(7)  For the purpose of promotion of sports and physical fitness among students of
various institutions, the State Government may, by notification, constitute Sports Promotion
Boards for School Education, Higher Education, Medical Education, Industrial Training Institutes,
Technical Education etc. either jointly or separately for each category.

CHAPTER V
REGISTRATION OF SPORTS ORGANIZATION AND SPORTSPERSONS

30. (1) Any sports organization carrying activities at the State level or district level may be
registered with the State Sports Council as a registered sports organization underthis Act and any
application for such registration shall be submitted to the District Sports Council of the district in
which its headquarters is situated, in such form and subject to such terms and conditions, as may
be prescribed with a view to provide grants to the sports organizations for organizing coaching,
competitions, training and other sports related activities.

(2)  The District Sports Council shall consider the application and if satisfied that the
conditions for granting recognition have been complied with, the application shall be submitted
alongwith its recommendation for registration to the State Sports Council within sixty days from
the date of receipt of application.

(3)  If the application is not sent to the State Sports Council within the time limit
specified in sub-section (2) with such recommendation or the application is rejected, the District
Sports Council shall inform the applicant in writing within seventy-five days from the date of
receipt of the application.

(4)  On receipt of an intimation under sub-section (3), the applicant may within thirty
days submit such application direct to the State Sports Council.

(5)  The State Sports Council shall consider an application received under sub -section
(2) or sub-section (4) and if satisfied such sports organization shall be registered.

(6)  Any person aggrieved by any decision of the District Sports Council or the State
Sports Council, as the case may, with regard to the registration of a sports organization, may file

an appeal before the Appellate Tribunal alongwith such fee, within such time and in such manner,
as may be prescribed and the decision of the Appellate Tribunal thereon shall be final.
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(7)  The sports clubs functioning only in the area of any Municipal Corporation,
Municipal Council, Municipal Committee or Block Panchayat Samiti may register as a sports club
with the concerned Corporation Sports Council, Municipal Sports Council, Town Sports Council
or Block Sports Council, as the case may be.

(8)  Any application for registration under sub-section (7) shall be submitted to the
concerned sports council in such form and in such manner and subject to such terms and conditions,
alongwith such fee, as may be prescribed.

(9)  Any application received undersub-section (8) shall be considered by the concerned
sports council and if satisfied that the conditions required for such registration have been complied
with, such sports club shall be registered or otherwise the fact of refusal of the application shall be
intimated to the applicant.

(10) Any person aggrieved by a decision taken under sub-section (9), may appeal to the
concerned District Sports Council, within such time and in such manneralongwith such fee, as may
be prescribed.

(11) The terms and conditions for the registration of sports organization and the
withdrawal of such registration and the procedure to be followed by the District Sports Council and
the State Sports Council in granting such registration and the privileges of such registered sports
organization shall be such, as may be prescribed.

31. (1) Any sportsperson may register as a sportsperson in the District Sports Council and
any application for such registration shall be submitted to the District Sports Council in such
manner and subject to such terms and conditions, as may be prescribed to avail benefits, cash award,
prizes and other facilities.

(2) The terms and conditions for registration as sportsperson and the procedure to be
followed by the District Sports Council in this behalfand the privileges of such sportspersons shall
be such, as may be prescribed.

(3)  Any person aggrieved by any decision of the District Sports Council, with regard to
the registration of sportsperson, may file an appeal before the Appellate Tribunal within such time
and in such manner alongwith such fees, as may be prescribed and the decision of the Appellate
Tribunal thereon shall be final.

CHAPTER VI
DISSOLUTION OF EXISTING DISTRICT SPORTS COUNCILS

32. (1) On the commencement of this Act, the existing District Sports Council of the
concerned district shall be deemed to have been dissolved.

(2)  All assets and rights of whatever kind used, enjoyed or possessed by and all interests
of whatever kind owned by or vested in or held by the existing District Sports Council shall subject
to such directions, as may be issued by the State Government in this behalf, vest in the concerned
District Sports Council.

(3)  Upon the constitution ofthe respective District Sports Council underthis Act, every
officer or other employee employed in connection with the affairs of the existing District Sports
Council shall become an officer or other employee of the concerned District Sports Council and
shall hold his office for the same tenure, at the same remuneration and upon the same terms and
conditions and with the same rights and privileges as to pension, gratuity and other matters as he
would have held under the existing District Sports Council, ifthis section had not been enacted and
shall continue to hold office unless and until his employment in the District Sports Council is
terminated.

(4)  Notwithstanding anything contained in sub-section (3), any officer of State
Government deputed for employment in connection with the affairs of the existing District Sports
Council and employed as such immediately before the date of commencement of this Act shall
stand reverted to the service of the Government.

Registration of
sportsperson.

Dissolution of
existing
Sports Councils.



5172 HARYANA GOVT. GAZ. (EXTRA.), AUG. 25, 2016 (BHDR. 3,1938 SAKA)
CHAPTER VII
FINANCE ACCOUNTS AND AUDIT
Grants by 33.  The State Government shall pay to the State Sports Council, by way of grants such sum of
State Government.

State Sports
Council Fund.

District Sports
Council Fund.

Constitution of
funds for
Corporation Sports
Council, Municipal
Sports Council,
Town Sports
Council, etc.

Budget.

money, as it may think fit, for carrying out the purposes of this Act. The State Government
may place funds at the disposal of State Sports Council or a District Sports Council for
organizing coaching, training, competitions, sports events, equipment and seminars either
on lump sum basis or activity specific out of the budget allocation.

34. (1) The State Sports Council shall establish a fund to be called the State Sports
Council Fund and the following shall be credited thereto,-
(a)  all sums of money given by the State Government under section 33;
(b)  any grants or donations made to the State Sports Council by any other person;
(¢)  any amount received by the State Sports Council from any other source.

(2)  The State Sports Council Fund shall be applied for meeting,-
(a)  the expensesin connection with the functioning ofthe State Sports Council;
and
(b)  any otherexpenses which are required to be met by the State Sports
Council.
35. (1) Every District Sports Council shall constitute a fund to be called the District Sports

Council Fund and shall be credited thereto,-
(a)  all sums of money paid or any grants made by the State Sports Council to the
District Sports Council;

any grants or donations made to the District Sports Council by any person or
local self-government institutions or other organizations;

(b)

(¢)  any other amount received by the District Sports Council from any other
source.

) A District Sports Council Fund shall be applied for meeting,-
(a) the expenses in connection with the functioning of the District Sports
Council,
(b)  the expenses in connection with the functioning of the Corporation Sports
Council,Municipal Sports Council, Town Sports Council and Block Sports
Council,
(c) any otherexpenses which are required to be borne by the District Sports
Council.
36. (1) Each Corporation Sports Council, Municipal Sports Council, Town Sports Council

and Block Sports Council, as the case may be, shall constitute a fund in its name and shall be
credited to such fund the amount received for any special purpose in addition to the amount
received from the District Sports Council.

) The fund constituted under sub-section (1) shall be kept, applied and audited in such
manner, as may be prescribed.

37. (1) Every Corporation Sports Council, Municipal Sports Council, Town Sports Council
and Block Sports Council shall, in every year, prepare in such form and within suchtime, as may
be prescribed, a budget for the next financial year showing the estimated receipt and expenditure
during that financial year and forward copy of the same to the concerned District Sports Council.

(2)  After considering the budget estimates under sub-section (1), the District Sports
Council shall prepare in such form and within such time, as may be prescribed, a budget for the
next financial year showing the estimated receipts and expenditure during the financial year and
forward a copy of the same to the State Sports Council.

(3)  The State Sports Council shall prepare its budget estimate, considering the budget
estimates forwarded to it by the District Sports Councils and forward the same to the State
Government, within such time, as may be prescribed.

(4)  On receipt of the budget forwarded to it undersub-section (3), the State Government
shall examine the same and suggest such alterations, corrections or modifications to be made
therein, as it may think fit and forward such suggestions to the State Sports Council for its
consideration.
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(5)  The State Sports Council shall, in accordance with the suggestions, if any,
given by the State Government under sub-section (4), before the 31st March of every
year incorporate in its budget and in the budget of the District Sports Councils
alteration, corrections or modifications, and the budget so altered, corrected or
modified, shall be passed by the State Sports Council.

38. (O The State Sports Council or the District Sports Council, as the case may be, shall
maintain proper accounts and other relevant records and prepare an annual statement of accounts
including the income and expenditure and balance sheet, in such form and in such manner, as may
be prescribed.

2 The accounts of the Council shall be examined and audited by the Director, Local
Fund Accounts in accordance with the relevant provisions.

(3 The audited statement of accounts and working report of the State Sports Council
shall be forwarded to the State Government before the 31st July of ensuing year and as soon as
possible, it shall be laid before the Legislative Assembly by the State Government.

39. The State Sports Council may, with the previous sanction of the State Government, as
regards the purpose and amount of loan and subject to such conditions, as may be specified by the
State Government, as to security and rate of interest, borrow any sum of money from any Scheduled
Bank or Co-operative Bank or any other corporate body.

CHAPTER VI
APPELLATE TRIBUNAL

40. (1) The State Government shall, by notification, constitute an Appellate Tribunal for
settling any dispute, question orany other matter and for taking decision on disputes underthis Act
between,-

(@)  State Sports Council and District Sports Council;
(b)  State Sports Council and sportsperson;
(c)  State Sports Council and sports organization;
(d) District Sports Council and sportsperson;
(e) District Sports Council and sports organization;
® Sports Organization and sportsperson.
) The Tribunal shall consist of,-
(@) the Law Secretary, ex-officio, who shall be the Chairman of the Tribunal;

(b) a personqualified to be appointed as a District Judge to be nominated by the
State Government as member;

(c) anexpert insports to be nominated by the State Government as member.

3) The term of office and other conditions of service of the members of the Appellate
Tribunal other than the ex-officio member shall be such, as may be prescribed.

4 The Appellate Tribunal shall be deemed to be a civil court and shall have the same
powers as may be exercised by a civil court under the Code of Civil Procedure, 1908 (Central Act
5 0f 1908) while trying a suit or executing a decree or order.

(5) The decision of the Appellate Tribunal shall be final and binding on the parties to the
appeal.

(6) The execution of any decision of the Appellate Tribunal by the Civil Court to which
such decision is sent for execution shall be made in accordance with the provisions of the Code of
Civil Procedure 1908 (Central Act 5 of 1908).

41.  No suit or other legal proceedings shall lie in any civil court, in respect of any dispute,
question or other matter which is required by or under this Act to be determined by the Appellate
Tribunal.
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42.  No suit, appeal or other legal proceedings for the enforcement of any right on behalf of any
sports organization or by a sportsperson, which or who, as the case may be, has not been registered
in accordance with the provisions of this Act shall be instituted, commenced, heard, tried or
decided by the Appellate Tribunal after the commencement of this Actand no such suit, appeal or
other legal proceeding shall be continued, heard, tried or decided by any court, after such
commencement, unless such sportsorganization orsportsperson has been registered in accordance
with the provisions of this Act.

CHAPTER IX
OFFICERS AND STAFF
43. (1) The Secretary of the State Sports Council for exercising the powers, other duties

and functions ofthe council, appoint such officers and staff for the councils with the prior approval
of State Government, as may be required:

Provided thatin all appointments to be made directly, such percentage of posts, as
may be prescribed, shall be reserved for sportspersons.

) The State Sports Council may, with the previous approval of the State Government,
appoint on deputation basis any employee of the State Government or its organization or Central
Government or its organization, as an employee of the State Sports Council or the District Sports
Council, on such terms and conditions, as it thinks fit.

(3) Except as provided in this section, the appointment and conditions of service of the
officers and employees of the State Sports Council and the District Sports Council shall be such,
as may be prescribed.

CHAPTER X
MISCELLANEOUS
44. (1) A member may, by writing under his hand, addressed to the State Government,
resign from his office at any time.
) The State Government shall remove a member if he,-
@) becomes an undischarged insolvent; or

(b) is convicted and sentencedto imprisonment for an offence which in the
opinion of the State Government involves moral turpitude; or

©) becomes of unsound mind and stands so declared by a competent court;
or

(d)  refuses to act or becomes incapable of acting; or

(e) has, in the opinion of the State Government, so abused the position of
member as to render that person’s continuance in office detrimental to the
objects of this Act:

Provided thatno personshall be removed under this sub-section until that person has been
given an opportunity of being heard in the matter.

3) A vacancy caused under sub-section (1) or otherwise shall be filled by fresh
nomination.
45. (1) The State Government may make rules to carry out the purposes of this Act.

) In particular and without prejudice to the generality of the foregoing powers, such
rules may provide for all or any of the following matters, namely:-

(@  nomination of members by the State Sports Council or the District Sports
Councils;

(b)  resignation of members and filling up of consequent vacancies and other
casual vacancies;

()  maintenance of accounts by the State Sports Council and the District Sports
Council and the publication of audited statement of accounts and the reports
of auditors;
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(d) restrictions and conditions, subject to which the State Sports Council or the
District Sports Council may enter into contract or hold or dispose of property;
(e) powers, duties and functions of the Secretary and Standing Committee of the
State Sports Council and the District Sports Council;
® manner in which the meeting of State Sports Council, District Sports Council,
Corporation Sports Council, Municipal Sports Council, Town Sports
Council, Block Sports Council etc. shall be summoned and procedure of such
meeting and other related matters;
(@) conditions of service of the officers and staff of the State Sports Council and
the District Sports Council;
(h)  constitution of Sports Promotion Board by public sector undertakings,
activities of Sports Promotion Board and funds to be earmarked for carrying
out its activities;
() registration of sports organization under State Sports Council and District
Sports Council
()] registration of individuals as recognized sports persons in State or District;
(k) constitution of funds by Corporation Sports Council, Municipal Sports
Council, Town Sports Council and Block Sports Council;
() preparation of budget and the manner and time limit for submission to the
District Sports Council or State Sports Council or State Government, as the
case may be;
(m)  procedure to be followed by the Appellate Tribunal,
(n)  terms and conditions of service of the members of the Appellate Tribunal;
(o) terms and conditions ofappointment and service of the offices and employees
of the State Sports Council and the District Sports Council;
(p)  anyother matter which is required to be or may be prescribed under this Act.
46. (1)  The State Sports Council may, subject to the provisions ofthis Actand the rules made  Power of State
thereunder and with the previous approval of the State Government, by notification, make SPOHT(COUHC”
regulations, generally to carry out the purposes of this Act. iggnJIZtieons.
2 In particular, and without prejudice to the generality of the foregoing powers, such
regulations may provide for all or any of the following matters, namely:-
(@  conditions and procedure for the affiliation of Sports Clubs;
(b)  standards, qualifications and conditions for conducting ororganizing any sport
or game or tournament or sports event;
(©) establishment of sports organizations and maintenance of play grounds;
(d)  functions and powers of the District Sports Council, Corporation Sports
Council, Municipal Sports Council, Town Sports Council and Block Sports
Council;
(e)  acceptance of donations and endowments and its management;
) any other matter which under this Act is to be, or may be provided for by
regulations.
Members and

47.  Every member and the officers and staff appointed under this Act while exercising any
power or performing any duty under this Act, shall be deemed to be a public servant within the
meaning of section 21 of the India Penal Code, 1860 (Central Act 45 of 1860).

48. D If any difficulty arises in giving effect to the provisions of this Act, the State
Government may, by order published in the Official Gazette, make such provisions notinconsistent
with the provisions of this Act, as appear to it to be necessary or expedient for removal of the
difficulty:

Provided thatno such order shall be made after the expiry of a period of two years from the
date of the commencement of this Act.

2 Every order made under this section shall, as soon as may be after it is made, be laid
before the State Legislature.
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Schedule-I
(see section 3)
Composition of State Sports Council
Official Members
@ Chief Minister, Haryana, President;
() Sports and Youth Affairs Minister, Vice-President;
(©) Finance Minister, Member;
d) Education Minister, Member;
(e) Development and Panchayat Minister, Member;
® Health Minister, Member;
@) Chief Secretary, Member;
(h) Principal Secretary to Chief Minister, Member;
() Administrative Secretary, Home Department, Member;
()] Administrative Secretary, Finance Department, Member;
(k) Administrative Secretary, Higher Education Department, Member;
()] Administrative Secretary, School Education Department, Member;
(m)  Administrative Secretary, Development and Panchayat Department, Member;
(n Administrative Secretary, Town and Country Planning Department, Member;
(0) Administrative Secretary, Urban Local Bodies Department, Member;
) Administrative Secretary, Sports and Youth Affairs Department, Member;
@ Administrative Secretary, Health Department, Member;
() Director General of Police, Member.

Nominated Members

@ Executive Vice-President from among person having sports background;

(b)  two members from among the members of Legislative Assembly;

(© two members from among Vice-Chancellors of Universities in the State;

(d)  President/Secretary, Haryana Olympic Association;

(e) two Presidents/Secretaries from among the recognized State Sports Organizations/Associations;

® two members from among the NGOs working for promotion of sports in the State;

(@  one member from Director, Sports or Physical Education of a University in the State;

(h)  two members from experts in sports medicine/sports injury management/sports psychology;

() two members from sports experts/awardees/medal winners in the International events of whom one shall be a
woman;

()] one member from Sports Journalism;

(k)  two woman members having interest in sports promotion;

)] two members from the industry interested in promotion of sports.



HARYANA GOVT. GAZ. (EXTRA.), AUG. 25, 2016 (BHDR. 3,1938 SAKA) 5177

@)
(b)

©
@)
©)
©)
()]
(h)
(i)
()
(k)
0}

@)
(b)
©

(d)
@)
(f)

()]
(h)
(i)
()]

Schedule-II
(see section 9)
Composition of District Sports Councils
Ex-officio Members
Deputy Commissioner; who shall be the President of the District Sports Council;

Representative of Commissioner Police not below the rank of Deputy Commissioner of Police/District
Superintendent of Police;

President of the Zila Parishad;

Superintending Engineer/Executive Engineer (Buildings and Roads) of the Public Work Department;
Principals of the Government Colleges;

District Education Officer;

District Elementary Education Officer;

Mayor of Municipal Corporation;;

District Information and Public Relations Officers;

Chief Medical Officer;

Programme Officer Women and Child Development;

District Sports and Youth Affairs Officer-Secretary of the District Sports Council.

Nominated Members

Vice-President from among the persons having sports background;
Secretary of District Olympic Association;

Four members from recognized District Sports Organizations/Associations affiliated to any recognized State
Sports Organization/Association;

One member from the Chairpersons of Municipal Council/Municipal Committees of the concerned district;
One member from the Presidents of Block Panchayat Samiti within the district;

Two members from the Sarpanches of Village Panchayatwithin the district out of which one shall be a woman
Sarpanch;

One Physical Education Instructor from the colleges within the district;
One male student and one female student fromwithin the district having State level achievements in sports;
One Registered Medical Practitioner having sufficient expertise in sports medicine;

Two sports persons having International or National level achievements in sports ofwhom one shall be a
woman.
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Schedule-l11
(see section 16)
Composition of Corporation Sports Councils

Ex-officio Members
@ Mayor of the Municipal Corporation, who shall be the President of the Corporation Sports Council;
(b) Municipal Commissioner of the Municipal Corporation;
(©) Chief Engineer/Superintendent Engineer/(senior most) of the Municipal Corporation;
(d)  Estate Officer HUDA,;
) the Secretary of the Municipal Corporation, who shall be the Secretary of the Corporation Sports Council;
U] Principals of Colleges within the Municipal Corporation area;
(90  Deputy District Educational Officer;
(h)  District Sports Officer.

Nominated Members
@ Vice-President of Corporation Sports Council from among persons in the corporation area having interest in

sports;

() two members from persons having achievements to their credit in sports of whomone shall be a woman;

(c) two members from sports person students-one male studentand one female student within the Municipal
Corporation area having achievements to their credit in sports competitions;

(d) two members from the physical Education teachers within the Municipal Corporation area of whom one shall
be from college and the other shall be from school;

) three members from the Councillors of Municipal Corporation of whom one shall be a woman and one shall be
a person belonging to Scheduled Caste;

® two members from the office bearers of sports organizations and clubs registered with the Corporation Sports
Council;

@) two members from Principals of the schools running in the corporation area.
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@)
(b)
©
(d)
©)

@)

(b)
©

(d)
©)

(f)

Schedule-1V
(see section 18)
Composition of Municipal Sports Councils

Ex-officio Members
Chairperson of the Municipal Council; who shall be the President of the Municipal Sports Council;
Executive Engineer/Assistant Engineer of the Municipal Council area;
Deputy District Education Officer;
the Secretary of the Municipal Council, who shall be the Secretary of Municipal Sports Council;
Tehsildar having jurisdiction over the Municipal Council area.

Nominated Members

Vice-President of the Municipal Sports Council from among the persons of the Municipal Council area having
interest in sports;

two members from persons having achievements to their credit in sport of whom one shall be a woman;

two members from sports person students-male student and one female student having achievements to their
credit in Sports;

one member from Physical Education Teacher;

three members from the Municipal Councilors of whom one shall be a woman and one shall be a person
belonging to Scheduled Caste;

two members from the office bearers of sports organizations registered with the Municipal Sports Council.
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@)
(b)
©
(d)
©)
(f)

@)
(b)

©)
(d)

©)

Schedule-V
(see section 20)
Composition of Town Sports Councils
Ex-officio Members
President of the Municipal Committee, who shall be its President;
Assistant Engineer/Junior Engineer of Municipal Committee area;
Block Educational Officer;
the Secretary of the Municipal Committee, who shall be the Secretary of Town Sports Council;
Tehsildar having jurisdiction over the Municipal Committee area;
One Principal of a school running in Municipal Committee area.

Nominated Members

two members from persons having achievements to their credit in sport of whom one shall be a woman;

two members from sports students-male studentand one female studenthaving achievements to their credit in
Sports;

two members from Physical Education Teachers;

three members from the Councilors of Municipal Committee of whom one shall be a woman and one shall be a
person belonging to Scheduled Caste;

two members from the office bearers of sports organizations and clubs registered with the Municipal Committee.
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@)
(b)

©
(d)

©)

@)

(b)
©

(d)
©)
(f)

Schedule-VI
(see section 22)
Composition of Block Sports Councils
Ex-officio Members
President of the Block Panchayat Samiti, who shall be the Chairperson of the Block Sports Council;

Block Development and Panchayat Officer of the Block Panchayat Samiti, who shall be the Secretary of the
Block Sports Council;

Assistant Engineer, Panchayati Raj of the Block Panchayat Samiti;

Senior Medical Officer of the Community Health Centre having jurisdiction over the headquarters of the Block
Sports Council;

Block Educational Officer having jurisdiction over the headquarters of the Block Sports Council.
Nominated Members
Vice-President of Block Sports Council from among persons in the Panchayat Samiti area having interest in
sports;
two members from Physical Education Teachers nominated by the Block Panchayat Samiti;

two members from the office bearers of the Parent-Teacher Associations of the Schools situated in the Block
Panchayat Samiti;

two members from persons having achievements to their credit in sports nominated by the Block Panchayat
Samiti of whom one shall be a woman;

three members from the members of the Block Panchayat Samiti of whom one shall be a woman and one shall
be a person belonging to Scheduled Caste;

two members from the Presidents of Sports Organizations and Clubs registered with the Block Panchayat
Samiti.
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STATEMENT OF OBJECTS AND REASONS

The Government of Haryana recognizes that physical activities and sports are integral parts of Haryana culture
and society. Sports benefit us in terms of health, social cohesion, economic activity, cultural enrichment and improved
quality of life. The Government of Haryana aims to increase awareness among Haryana residents regarding significant
benefits of physical activity and the practice of sports. The Government of Haryana wishes to encourage and assist
residents in increasing level of physical activity and their participation in sports as a fundamental premise of health and
well-being by integrating physicalactivity and sports into their daily lives. Government of Haryana takes pride in being
the foremost promoter of sports in the country. It reiterates its commitment to promote participation, inclusion and
excellence in sports at all levels. In view of this Haryana Sports and Physical Fitness Policy-2015 is founded on the
highest ethical standards and values. As per Haryana Sports and Physical Fitness Policy-2015, for promotion of sports
and physical fitness, to augment athletic efficiency in the state and to promote the concept of 'Sports for All, statutory
sports councils at state level, district level, block level, municipal corporation level, municipal council level and
municipal committee level are intended to be constituted. The respective sports councils shall be responsible for
coaching, competitions and other sports related activities.

In view of above statutory sports councils at state level, district level, block level, municipal corporation level,
municipal council level and municipal committee level are to be constituted.

ANIL V1,
Sports &Youth Affairs Minister, Haryana.

Chandigarh: R.K.NANDAL,
The 25th August,2016. Secretary.
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MEMORANDUM REGARDING DELEGATED LEGISLATION

As per section 45 of the proposed Act empowers State Government to make rules for the purpose of carrying
into effect the provisions of this Act. This delegation of powers to the Executive is of normal character. Hence the
memorandum regarding delegated legislation as required underrule 126 of Rules of Procedure and Conduct of Business
in the Haryana Assembly is enclosed.
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ﬁﬁw;

(On) “wier’ H URURE DIl AMH—ET DI, ARG drel, Al ey Afed v

B IR MR plel, Wel, AN IR 3 IRIRS Ifafafdai enfier i e

©)
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P I INIRF IT AFRTS A e erfl, Ir I WReR, IouT H
SffERET gRI, faffdse &v;
@) Raarer @AM g, @i w@fdd S AR sier IfRaifaRi # e, o9,
IMERT AT SRS ¥R R B A vt fRreror & 9nT ofar © ;
@ Nl FAd” ¥ AU 7, M wrer uRNg, TRUTCrdT wiel uRYg, TR HIsT
IRYg, TUe wieT uRvg, SR 1 Refd 81, & usiiga a8 @isT Far ;
(8) WIS WS’ W AMUR ©, ToaHd AN [ & IR o e wiel 3R T
B U =g oI dfde™ @ are P Wed a9 I AR el
TR R AT T Brrer & il s wg wmfid € ;
@) el affar W U ® 9RT 8 @ oM Wfod wemdt wffa
F) ST WHR' W IR B, R I B WK,
@ IS wiel IR’ | U B, ORT 3 @ I ISd ERAM 5T dlel URET;
(B) TR DIl URYE" | WU 2, gRT 20 & M S Pl TR HIST URYg |
JEATI—I
15 BIST IREY
3. (1) 39 IRFAEE & URW W, I5T WER, JRgE gRI, VA A S sfigeer  www s
gRT faffe &) oy, & &9 af @ @l @ fore sRamT ST HieT URYE FE G Al e
IS HigT aReg 13 BT |
2) ST wrel URYg BT I TAT TS GFT AT 370, IRUT T &I HRe IR
Wfder oA @1 wfda Afed Rdd SIRIRGR doT FFRI &l I8 dlell Sad AW o FAfa
err grfl 3R 98 Iad AW I a5 oAl T aAT 9 R Iad A A 918 I Sl T |
3) WUWWW—1ﬁ%ﬁ%ﬁEWW$Wﬂ%ﬁaﬁmaﬂ?
Y SISl URYg &1 e e 1 8rfl | 50 WWPR, AR §RI, 59 Bl aRvg
B R BT gRaft, wuraRd, REfd @ uRaRia o ged B
(@) <5 Wi uRYE &7 vy 3R IURHY U AAAAT BT TART B, S I vl
IRYg @ TR MH™ gRT S UM &1 1Y |
(6) UcH Al | A ST wie uRYE & IS Wexd dF 9y &) @l & forg
UE gROT BT
g B faRy M & 9ew & WU 4§ A1 B ¥y U oR$ & wu H
I BRI H AmfAfdte B8 N Aoy 9P U Hew U7 U9 US UR$ P WU H F X8H b
e T A DI A F AfH T & ©Y H Agl 991 I, Od T I8 QAR T Irafy
@ MR VAT IS 1 VAT U 9RSG 8 99 il § |
6) =T el URYG & e, T Bl URug H AMMET HERIT Bl AMAfds
T |
(7) PRGRI IURHET YUIBIId JAMR R BRI BT IR W AFQY qAT 3 i,
S erme g1 fafRfed @ Wi, & SgE |
4. (1) TRINSOR ARG, BIST 91 YT GRIFGH [TURT, 57 Bl URYg &I Uad JerNfg I wist
BN | Iy IRGR bl SRR, ol gaed A &) ued F < b1 T &, Bl oy gl TS ”

uReg & Wfa & w0 H T PR, O 99 AEmfd gRT A N, vt @ fory figad @
[HdT ¥ qr wENE @ SRR A1 REFT A T3 F SHS PR BT FideT BT

(2) U WBR, A5 WHR A fHAl Iomufd ReER), I a1 SR gfaanfiar
H gRBR Ao A1 ued IO BT ST el uRYg & WYFd Ad b wd H ST Biel
aRYg §RT AU U BRI H_ & oy TeIfifed &R Fdbdl © SR orguRefd ar Rfdq &1 gen

H HeNfad & HRIT BT Fded e |
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@) U wiel URYE & TRl & T, AN I GRIGR! fRBRT BN
IR IT wigl URNg qAr RTaT HIgT uRYg & HHAIRAT TR AR GIIevT iR [gom
T 3R Fr=ferRad ddadl &1 Uled &, il —

0]
(i)
(iii)
(iv)
(v)
(vi)

(vii)

I piel aRug 3R et Affd & Hadedl BT BRI HRAT
RISy zoreT UReg 3R Rl Affd gRT wifigd gy SO,

RISY BT URYE gRT Utidd W &d & oY < A1 T9aT §RT YA
PRAT;

IS el uRYg B AR B R fRem & foy IcRar B
I Pigl GREE @ MM AR T & oI AT AT I,

IS BT URYg AR Rl Iffa @7 dedi dnr sRiaRal & i
AT ; der

fAa=fori, @, faRor &R o9 @R o9 59 WHR a1 wiRigd
AE—URIED RGN GRT U BT, IR BT |

(4)  wEfRrE, srgem A T U FdwEAT qer aRER o el wffd gr faffde
DI G, & MegeH, forRad ameer gRT Ia wiel uRvg & afyd a1 il SHar &1 9@
fl BT B AT TP B |
T ST 5. (1) 39 Rfm A sfierad wU & JA 3 SUERd & Ryam, sg wiel uRvg
aReEF I frefaRed wifidat <@ don B w, o —

(®)

(=)

(m
)

IS DI AT, TH<GIT 3R UId HRAT ;

ﬁ@@m&ﬁ@%mq@%ﬁaﬁw@ﬁﬁa%wm
URRIT B, Piel BEMAN, Hiel I g &A1 IR wa=1, R
UeT 3R Rr=Resd ganfe &1 T o=

Saa W A1 Pl Al o eriftad wRa & forv gwfcaar &
ST BRAT

TR P IRYE, TWUE el IRYE & ARIH A AdTferd AT IMAMTT AT
IR forerm worer uReg, A AT gRYg, TRUTeTdT Hiel aRyg, TR
aﬁaqﬁwmtwmqﬁwa%aﬁﬁr—a el fderr
qISsHHI, AAARI, DIRNT Sl BE—FeRAr iRl a1 wHiepi & U=fd
o fore ammell § Wi @ B (RIEENECaSIr

ReeTfed], Pral qem YBRAT & forg 4 Sl gee dr il i A
# o fafafdse o S, <=ET

Raorfedi, Jeildre dvensti, @HisT IS, HrsT dofdl AT Pl Gl Bl
FOT AT UAT & w9 A HSIAT USH HRAT ;

I TR BT FRifad B B forv A v B

T, ORISR, FRIST AT WM WR R IS H drepi H
YRRATTRAT BT Y= HRAT AR FATAT HRAT ;

preRll @ Ul & forg defdtes wdwemsil siR doiigd el T e+l @
IS a1 MR <A

PpreRll & [(eM & oy e &= enfid, uenfia iR R
‘DXHAT ;

Bl ol o NUT HAT R Rl | TEd STl AiRkga
AR AT AN DI Abferd IR THHT BT,

PreT HSHI, GId], Wi, geifedl iR wrepll J FERd 3 ol
UHIRT HRAT ;

RESAT & FHAT & oIy B FAMT AR AR BRAT ;




HARYANA GOVT. GAZ. (EXTRA.), AUG. 25, 2016 (BHDR. 3,1938 SAKA)

5187

) TRt Raenfedi & deamwr & oy WM a9 M1 iR AN &R ;
o) wreRll # Aed MR & fAvg SU™ Ued @R ;
) ooreRl H IM YT & JHAM & oIy UMIAT HIH IS ;
o) DS A BRI IRAT SN 39 JMATH B IR BT WK A B forg
ARG BT D |

2 5T el URYg VAl AT BT WRIRT Sl 3R U 31T i, ST 59 1 e
IR D A I9¢ Y FHT §RT Ue By N, &1 Fded wan |

@) =g @l uRug fbgl FAdwED IR wdil, S g9 gRT faffds @1 o], @
Mﬁﬂésﬂaﬁﬁﬂﬁ$ﬁ%ﬁ?mwﬁﬂﬁ3ﬁ?ﬂﬁiﬁﬁ?ﬂﬁﬂﬁﬁﬁmw
! B |

@) g wier uReg I & o wfida wier uRWRT R AT Uideror qen
gawmmmamwmﬁﬁémwmfﬁmwﬁﬂﬁ,ﬁw
|
6. (1) U PieT URYG 9¥ H HH F HH QI IR d8d H dAT T gHS ol
et & U@ faeg grf

) <I5T el uRYg & 3rde], o &l a8 Sidh TS, JMAYIdH HRAR & HIIER
@ fore wog wier aRvg @1 R 5% g AahdT 2 |

@) U T, o fafd @ S, & ermdE <R folRad wE, S s9e gt el @
T {8 HH A B, UR IRe AaID AFA & fdaR—faH & foly 157 wieT ukeg &
faRy d8& germg |
7. (1) Wamqﬁwmmmﬁﬁuﬁﬁaﬁﬁaﬁ?wma%w
TRT HHAT & ARTH H U HRAR B FATER BT |

2) UAP FhT B U SH Hhed b YR &R & Uwg fod B @y & fidv
5T ARER BT Aol ST |

(B) YU WEHR, I5T DI URYG A IR Adhed & IN BIg 3ffelRg I1 o qiT
FHA! T 3R I wrel URYG VAT ARG A1 FAT TR Hel & oIy arg 8l |

(4) Y IRBR, Y Brel URYE Pl Yfdagad AfCH o7 & e G SHS AR,
AT DIg B, B GAAE B 918, AT Dl URYG ERT UIRG bl HAhed &I Ferfad, g a1
IUFIRT PR Al 2

8. (1) <57 wier uRvg & fou el afffa F=ferRad bl & s a9,
SIDINE

G

—~

ar

—_

(@) oY IS URYG BT SURHET — AR AT BT e,

@) ST @i uRYg & HRIGRT SUrder — Rl |AAfd o1 Surger,

(M U fd, SIS 9 gaT HRisH T 3R IS wiel uRYg @
HqEMNT

@ e, sl qen ga1 HRiGH T ;

(®) e, Isa wier uReg Ife fFgea a1 ueififed fosar @ 2 ;

@) U BT URYg & IfedE NI AMMfG® By SIF arel IR Faw o
¥ Uh drel oA/ i B Ut B arel 9ed BRI a9

U RIS ARGHT H Hiel fRvs/ REPR Aordr/ uge o

BT | Uah AMfAfdse AR Afker gl |
(2) <R AT W AT H T I R IR W WM W dod B, O e
[T B1 oeger [AMREd P R VAl ARTAT BT 9T ST A1 U Bl Bl Fagd
S RS Pl URYE §RT SHDT AU ST |
(3) <ou @ISl URNg gRT R WA @ Wi T8 wfdaar den | TN Gl W)
ufddd W Se fa, weml wffa feforRea gt &1 fdga s, s —

T T
gRug El
I |

US|

gfshar |

R afaf)
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7T preT
gReg |

() <5 wigr gRug 3R Rt wrer uRug # <fder, #mcy a1 g wig
YR W Y& G HRAT
(i) Rrem wrer uReg o Fafa o 9o @1 iR a= affar wfsa
PRAT;
(iy U wrer uRug &R e wier uReg @ A= wfafafl & forg
AATGHR ST ;
(iv) 5T Biel URYE & RISl & el AJANGd BT ;
(v) 5T wiel aRvg @ feF—ufafes @ fafdfial @1 Ariey & ;
(vi)y Rrar wrer gRYg W WAl AT &1 WRT HRAT ;
(vi) TR FRIEA ST URET &/, TAM, DI dw, U] s
IR B & g AT HRAT ;
(viii) fafi I QIR RIS ST H 9FT o are Raenfsal & forg
R ergem rgAIfed & ;
(iX)  PrST Ml & ERM Aifee RaafSal & weanT iR fawiy werar
AT HRAAT ;
(0 T IR SN ufadifiaet § an oW ard Raenfeal @
A—AFH & I B (ol I AFAIRT BRAT ;
() YT 3R SRS ufaafiawil § R o arer Raenfeai @1 e &R
R @ﬁqﬁﬁﬁ ‘DXAT ;
(i) IMHRAG HAdhe B < H I HRAE HAT|
@) e Ay @b e ufder fafafa el
(5) ol AT @1 srmer S wieT uRYg gRT Mde by M arel &, wifddan
IR FI YRR HR FhelT 2 |
(6) HRIHRT IuTe, remeT o) JURT H TR AR B doF B e B |
AEGTI—1lI
frar disT aRwg
9. (1) 59 WIR, JIRWGAT gRI, IS forel #, I 9 o) @ & forg v wrer
IRYE e T dlell @™ &1 e BT |
2 UAF e wier uRyg, Idt Tl Irad TR & TS, TRUT T dd v,
<ifaeT B 3R yaeE Srra forg ag fsa @ € 7 @ forg o Amal o sfaa &R
THHEM & &) ofdd afed ¥mead ScteR AR AR T eH arel e s

forv g8 fdq @& ¥ ¥ & AW ¥ AvAg e 8F e 89 R Sad 9 9 dig ol
JHHT IR S R Iad AW I a8 IARIT ST FHT |

@) ot wrer aRug g1l # faffde dva & orgar Tfeq @t Smet | ey
WHR, ARGIAT gRI, T el URYg &I AT DI IR, wuiRd, faefsd ar
gRafitd HR Al B

@) uds 5 wrer uReug & fory oreger 3R Sumber EFTT| SURe], 3fege], forer
el uRYE gRT Awg ST wier uRvg & el # | Amffdse faar e |

(5) e wrer uRyg &7 3rdel IR IURe VA wfdadi &1 WIRT &R qen U
HTIl BT AT BT, ST ST Il URYE §RT ARIRYT SR §RT YIRNRIG @1 ST bl
g a1 Uit fhy 1 Hahd B |

6) @13 N AEAfdT Ao U BREa # B fRw e & 9 & w9 |
7 B faRY 9RE & FU H IS VA SR A VA US & OR$G & ©0 H 9 991 & &
e T AN D AT F AS FT & FY H TR WM TG IF 98 IGRT U @A &
MR VAT IS I7 V4T U BT 9RSG A8l & ol © -

Ry AMMACYT gEY B IR AT BET &1 USER AEFceE @l [ |

T ¥ Bl |
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10. (1) o o RaR), e wrer uReg &1 ued afad 8Fm| srge], e wrer e st
gReg & RIwIRYT W R affd fSer orer uRvg & | & wu # Bl o @ler W’E:S??
A BT TR DY wedr 2| e |
(2 forom wrer uRYg &1 ormed, R AT & AR ¥, 0T WWHR A fhdl
RIGUT JARBRI, IR AT RIS UMM # B0 QRepR faorar A il uess faormr
DT IFET DI JURACT T RFT BT <20 # A & HAl & Fded & o a1 B =
PRI, ST IH §RT IHBT AT SY, BT U B D (og RTerm st uRvg & dgad dd
& wU # USififRd e Adar
3) U wIST URYg & el & AeFN, e Hier URug &1 Afed g
PRAIBR ARHRT BT AR RTT worel IRYg & HHAIRAT TR AT GIdevr qen [g=o7
JETT |
@) 39 ffTH qur s iE 99N U FOAl @ Sudwil & JrudH, afua—
() Rt wier uReg iR g9 HRIGRT ARfY & Fhedl BT g9 <M
(i)  orem wrer aReg @ A & R sificen & forg Srarl e ;
(iiy ST wieT uRYg @1 WAl IR I & ol BT JHQI AT IERT
(iv) frm orer uReg, TRuiferadr @ier uRvg, TR wigl uRug ik wve
wIeT aRYE & fAaRUT T JEl Bl ST HRAT 3R AWl HRATT;
(v) fIRfor, ol fAaRell a1 o=y &R S & 5T IRGR AT 9T HIST
IRYE AT fhdl SIe—uRle U gRT ST B, U de |
(5) ST wier uReg &1 A WA 3 AfIAAT BT TART S TAT U Beredi Bl
qlcrl.dqwllﬁﬁf\\ricdlsr?lslqﬁqu?aw&TgTﬂwﬁWa%wﬁmwwsﬁ?‘ﬁaﬁm
ST |
11. (1) " 51 el uRvg, 5T DIl aRYE & W -, Sl g diel URyg, e st
R, T TR, D! YA fhT Y, &1 ared=] HR BT H3ed 81T | ;ﬁ;‘]{eﬁ
2 Su-arr (1) ¥4 [fde G 1 AUHd R uligd wWE S f§9, e ser
aRyg F=forRad i &1 urerd axafl, S —
(®) e wrer uRYg, TRUTCTdT HIST URYE, TR HIST URYE 3R TWUS hiel
gReg 3R RTel # 3 BT e+l @ MfAfAfR &1 F9=g &R
(@) el 9 Brel RS, TR A7 TAHT R BT ;
(M) VA 3T HAT BT YTl HRAT I I Dhiel GRYG FRIR0T A1 fARRe s
gr1 faffde &v |
@) T wier uRug g RGN IMAARl, IR—IRENT Feemsli, it Hvemit
IR DIeT TA Tl § T g WAl & AR WJad wd 9 Sfad AT § 596 FAT BT
fagd el iR forRad # Jom uray 59 wiel uRvg & Fewll & o AR &Rl & |
12. (1) e @i uRug @ FRIGRI Affd, s srde, Surdel, Afad IR frar R e
Pl URYE B Ieuel gRT B Aol § A AWFAfEe By oW el < wew, B § g R @
Afee B, & Freay | T
(2) FRGRI AFfT U HAT BT FOET AT UH A FHAT BT Ui BT, I
fSTetT @oler UReg RT, FHI—FHY, IR IHHT AU Y |
(3) RIER AMfT B Jod @ fdar MR TRt Y EFN, S R wier gRkug
gRT faffdaa @1 g |
13. (1) e Rrer sier oReg faldmr S fSrem wier uRug @ sregel gRT Fraa & R wrer
T, BT, 9 ¥ BH A BH &7 aR doB BN AR WA d5B B v qifip dad B | R

(2) RraT wier URYE BT el TAD! J3D] DI LT BT | el DI FuReIfcr
H IurTe KTl el IRuE & ISHT DI AT BT R WA wIfaqal o1 wART Ter

HIeal BT Ter DX, oIl 3reed AP, FHI—FHT WX, YA BN |
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ST reT
gfoear |

TS |

v Frer
gRug |

o wrer
gRyg @
BrRIBRY
afaf |

EASICINCES

@)  ormed, 9 W emavad A, Tl el uRug @) fI¥Y 98F Mavid HRAR
& FAGER @ oy golT FohalT B |

@) U e, S fafkd @ oY, @ srmd|, afe el Wil uRvg & @ dedl &
PH I PH Uh—fdes T MDY $H|Hm|$|qu|<—ﬁqﬁ%§%ﬁﬁﬁﬂwaﬂﬁ
g, a1 e #igr g &) vy Jod U el gRT U AN & Uvsg fod & )
JATS QT |

(5) frem wrer gReg @ I8& & TURT $HG BT TIAT D Th—fagE B |

14. (1) 57 @i uReg 1 AT 7 iR W7 Ufdam & o f9R WIRG Adhed gRT 310
PRIR BT AATER HXN, O I higl URYG & ARIRYT MM §RT Fawr fHar Sy iR
U AR &7 JguURAT H, RTem shrel uRug W 3o+ Ui A &l |

2) UIS Adhed B U IS wiel URYg Bl 3D UIRG BF &1 fafr | ug faT
@ AR, ol g |

@) =g wieT Ry, Rrelm el uReg & fbdl Hhed & IR BIg SifelRa a1 ga-T
HIET Wbl B IR Tar wiel uRkeg U Sifiiele a1 a1 WRdd &1 & forg arg erfl |

(4) <5 e UReg, ST wieT uRvg o1 Jfaaygad Aifed <4 & a8 3R g9
IS AT BURIRT R Al B

FEATI— IV
I BrsT IRYUT

15. TET SR WY &l # Wil ¥ gEiug AR IiifdfEl & aHae iR AREROT
T TR B, SF Hrel URYg, Tl wieT uReg 3R g UMY WRdRel I RS
IR, AR gRT, VAT Al < sfdgar # fafafdse 1 g, |-

(®) TR W eF d 35 W @i aRkvg

@) TRUfedEr aRug &5 H P TRUIfTdT Hier uRug ;

(M TrRufasE Affd &3 § o TR el aRkeg ;

@) Evs YURd ARl & H B @ve BieT uRyg, & TS dR Hdhdl § |

16. (1) ™ wier uRug sggE-1l § faffde @em & agaR afdd erfi| Iy
WHR, MG R, i wier uRug & WA= &7 uRdfa, wuraRd, fawefied ar
gRafid &= Al 2|

) SURHE, ISY DS URYG & A gRT AWM fhar S| Surder U
il BT a8 B, Sl AeFe gRT IFDI AU GG 3R fezel &1 squiefa o Fm
DIST GRYG B dSDHI DI AT BT |

(@) M wier URSg &1 Jreder, SUrRhE & WM ¥ I BT uRug & AMMAfase
by T e B AEfAfde |

17. Y% M wier uRvg & foly 59 PrieaM & fRI—ufifeT & ueRE g 59
Jeder, IR, g IR I wier uRug & AMfAfds ]1 wewdi, o # | e Afdern
B, A fAaer e 9ffd a7 | Fier) afifd & g i wer aRug & Surae
& WY A I wiel uRvg & Jregel gRT AMMAfds fhy ST |

18. (1) TRUfcrdT wiel uRvg FREA—IV H f[AIFfde WREar & JgaR afed &ri|
R WRBR, ARG gRI, TRUMTHI gl URug &l &=l Bl gRafeid, wariRd,
fawfesa a1 uRafdd &= Fadt 2|

2) SUREY, ST il IRV & Iedel gRT AFMIGSe fhar S| Surged U
Peiedl BT AT BT, Sl JFedel §RT IFDI WY SIY 3R el DI JURAT H TIRUTI BT
Bl URUE B JSPHI BT AT BT |

(@) TRUT®E Hiel URYE PI fede], IURTE & WM A, TRUICIH el URYG
& AmFfde By U Ael o1 AmFfds B
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19. TS TRUINIHT PHieT IRYE & foly S 7emed, SURHe], Afd iR TRUTIHT IS
IRyg & MM a1 Jewl, 594 ga Afedr srfl, ¥ Mda] SRR |ffd ae |
FRIGR AT & AT TRUIAST el URYE & SURIL & WRMY A TRUCTdT  dhlel
IRYg & el gRT AWM fdhy SG |

20. (1) TR @1 URug -V H faffdse dwar & s/guR widd Brfi| sy
WHR, AR gRI, TR wrgl RV & WA= o uRdfeia, wuraRd, fdwfied ar
uRaffd &= Aad 2|

(2) TR wier URYG & 3fue], TR HIST URYG & ARG [Py 77 AR B
THMAfEY T |

21. TG TR DI RS & foly SHd 3rue], AfId iR TR wiel uRyg & 3raed gRI
Tl fhy SM gt <1 e, 599 ve Afen B, 9 faer sfeNt affa el

22. (1) @vs el IRV JIGEA-VI H RAffde W & Jgar wfed &rfi| sa
WHR, AWGIA gRI, TWUS HISl URYG & WAAT P RIS, HUIRd, fa@bed It
uRafid &= Aad 2|

2) SURbE, IS HIST URYG & IR gRT AMMIST fhar STQm| Surger U
Il BT a8 XM, T el §RT SHBT A MY 3R 3ee] Bl SURART H wos wrel
gREE &1 d3PI BT JALTeTAT BT |

(3B) wvs wiel URYg BT 3T, SURTE B WM W, WS prel URYE & AFHia
fory T wewt B AR B

23. UG WS DI URYE & oy sHa Seued, SURHe, Afd 3R wWre wiel uRyg &
e gRT AMMfdY fhy S gt <1 A, RFH v A@fer 8, 9§ fAaex sier)
|G a7 | FRIGR R0 & Aew Tre okl URYg & IURIE & WM A WIS Digl
IRYg & el gRT AMMfase fby e |

24. (1) fm wier uRvg, TRUIfrd @rel uRug, TR wrel uRug 3R TWUs @lel
gReg &1 afd—
(i) UL Wil URYE AR D! BRIGRT AT & Hhed dI uvTa
<,
(ii) —30-T ghrel URSg @l [ & R sifiRen & foy ITRaRl
BT,
(iiiy QMU WIgT URYE @I WR 3R g & @i B AT AR
T
(iv) QU3 wieT uRwyg & fIavor iR o@i @ 9 & iR
STl R,
(v) fao=Pm o fdaror a1 o=y @R, o W Rrer worer uReg o fa=f
CIRI—U¥IeT TSRO RT UK 2, UG BT |
) frm @ier uRug, TRUferdT HigT uRYg, TR @iel uRug 3R WU wHigl
gRyg &1 Aferg VAl wifdadl &1 JART der U il &I UTeld BT, SiT STI+—3Tu=T ghler
IRYg & T ERT IHBT Used @l SN A7 99 W RN fHy < |

25. W wigr uRvg, TRuferdr @i aRug, TR @il IRug 3R wve wigr aRug

e o aN

FfTRIT T BT dTedT dell, 1 —
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